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Q?en Court

\

C<ENTRALADMINlSTRATlYE TRIBUNAL ALLAHABADEEN::H

ALLAHABAD.

DATED:THE2n:l DAYOF SEPTEMBER1998

Hon' ble Mr. s. Dayal, Member- A
Hon'ble Mt. S.K. Agrawal, Member-J,

Original Application no. 1302 of 1997,

chand Khan aged about 19 years son of shri salamat Khan,
resident of 11/126, Gwaltola, Kanpur-1.

••• Applicant •

CIA shri O.P. Gupta, Advocate.

Versus
'ji

1. Assistant Director, postal services, Office of post
Naster General, Kanpur.

2. Union of India through secretary of Ministry of
communicdtion, Government of lrxiia, NewDelhi.

••• Respondents.

CIR Km. sadhana srivastava.

ORDER

Hon'ble Mr. S. Dayal, Member-A.

This application has been filed for seeking the

relief of considering the applicant against group '0'

vavancy in the office of post Master General, Kanpur.

2. The brief facts of the case are that the t

app Ldcarrt t s 'name was not sponsored by the Enployment Ex.change

and the applicant's candidature was opposed by the respondentsV directly for being considered for selection to the post of

t U:> ter General, Kanpur.peon in the office of the pos IV5ilS "
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3. Arguements of the learned counsel for the

applicant ard the learned counsel for the respondents were

heard.

4. An inter im order was give n to the app1ica nt that

his name shall be considered for selection of Group '0'
vacancy.

5. The learned counsel for the r.'pondents has filed

counter reply and has stated In the counter reply that the

applicdnt shri chand Khan was also considered for selection

against the post of peon along with thos·e whose names were

received from EmploymentExchange. since the respondents

have already considered him for the post that the stay

should be vacated because the office is feeling diffic ulty

due to non filling of the post in view of the interim order

granted by the Tribunal.

.~

6. The learned counsel for the applica nt has now no

more ca use of a.ct ion left after grant of the relief that the

applicant be considered for selection and does not oppose

the prayer of the learned counsel for the respondents. The

O.A. is, therefore, disposed of as having become infructuous

and sta y, if any, is withdrawn.

r

There shall be no order as to costs.

VMember-J' ~mber-A

7.


